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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO.121 OF 2023 (WZ)
Lalita Sandip Shinde | Applicant

Versus

Chief Executive Officer, | Respondents
Trimbakeshwar Municipal Council |

AN INTERIM REPORT

1) It is most humbly and respectfully submitted that, by an
interim order dated 26.09.2023 this Hon’ble Tribunal has ordered
to constitute a Joint Committee comprising one member each of
Chief Officer, Municipal Council, Trimbakeshwar, District
Collector, Nashik and Chief Conservator Forest of Nashik and
nominating the Collector, Nashik as nodal agency of the said

Committee.

2) It is humbly submitted that, above said order has been
submitted by the Applicant on dated 01.01.2024 to the office of the

District Collector, Nashik.
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3) It is humbly submitted that, according to the above said
order, the District Collector Nashik by his order dated 02.01.2024
has constituted the Joint Committee comprising the District
Collector, Nashik as President, Chief Conservator of Forest,
Nashik as Member, Sub Divisional Officer, Igatpuri-
Trimbakeshwar Sub Division, Nashik as Member, Tahsildar,
Trimbakeshwar as Member, District Administrative Officer,
Municipal Council, Collector Office, Nashik as Member and Chief
Officer, Municipal Council, Trimbakeshwar as Member Secretary.
Hereto annexed and marked as Exhibit ‘A’ is photo copy of the
Order dated 02.01.2024 for kind perusal of this Hon’ble Tribunal.

4) It is humbly submitted that, according to the directions of
this Hon’ble Tribunal the Joint Committee visited the site in
Trimbakeshwar on 03.01.2024. At the time of visit the
DistrictCollector Nashik, Chief Officer Trimbakeshwar Municipal
Council, Regional Forest Officer Trimbakeshwar, Tahsildar

Trimbakeshwar and the Applicant were present.

5) [t is humbly submitted that, the Joint Committee visited the
spot in Gat No0.337 Trimbakeshwar as shown by the Applicant and
found that, prima facie the said land is under possession of the
Naya Udasin Aakhada. On the said land a bridge has been found to
be under construction over the Ahilya River and an easement road
was found to be connected to the said bridge. The grant for the said
work was found to be sanctioned from the State Government’s
Nagar Utthan Yojana. At the time of the visit the Applicant
mentioned that, the bridge is bigger than required and has been
constructed for the use of resorts/commercial use and a smaller

bridge can serve the same purpose.
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6) It is humbly submitted that, the Joint Committee has visited
Gat No.338 and found that, prima facie the auditorium and tourist
facilitation centre which has been constructed in the said land is by

the Maharashtra Tourism Development Corporation.

7) It is humbly submitted that, the Joint Committee visited the
Gat No.343/1 and noticed that, the land is owned by the private

person and the construction of a resort is undér progress. For the .
construction the Trimbakeshwar Municipal Council has granted the
permission dated 29.11.2022. Further, the Joint Committee found
that a small bridge had been constructed in said land which can
cause obstruction in natural flow of the water. The resort owner has

put a concrete pipe for the flow of the river.

8) It is humbly submitted that, the Joint Committee has visited
the Gat No.351/1 and found that, the land is in the possession of
Atal Aakhada and a new Bhakta Niwas (Worshipper House) has

been constructed thereon by the state Public Works Department.

9) It is also humbly submitted that, recently Rs.18 Lakh has
been sanctioned from the DPDC for demarcation of Eco-sensitive
zone under the forest department land situated in Trimbakeshwar
and the demarcation work is under progress. Therefore the Joint
Committee is of the opinion that the said process after completion

would also help in clarifying many apprehensions of the applicant.

10) The Joint Committee has visited the spots as mentioned and
shown by the Applicant in their presence. The prima facie
observations have been given in the above paras. For in-depth facts
and details, the Joint Committee would require additional time.

Therefore the Collector, Nashik humbly prays to this Hon’ble
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Tribunal to accept this interim report and grant us a 2 month time

for filing detailed report.

Date: 02/01/2024

COlle r, Nashik
President Joint Committee

Respondent No.2
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